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*rrc» ^  f r  fsirmTcr i
^  i& a  % r̂nsr f  w  feshre? ^r
SWT ^TdT g 1

15.32 hrs.

PAPERS LAID ON THE TABLE— 
Contd.

MR. DEPUTY-SPEAKER: Mr.
Bahuguna wants to intervene.

THE MINISTER FOR PETRO-
LEUM AND CHEMICALS AND FER-
TILISERS (SHRI H. N. BAHU-
G U N A): I must express my sincere
regrets for riot being here when I was 
called to lay the papers. I was under 
the impression that the papers would 
be laid after the Bill was processed. 
Meanwhile some changes took place. 
Therefore, I must beg your parden 
for not being present here when my 
name was called.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): You are excused.

O i l  I n d u s t r y  ( D e v e l o p m e n t )  A m e n d -
m e n t  R u l e s , 1977, A n n u a l  R e p o r t  
a n d  R e v i e w  o f  O i l  i n d u s t r y  D e v e l o p -
m e n t  B o a r d , N e w  D e l h i  w i t h  A u d i t e d  

A c c o u n t s  f o r  1976-77.

SHRI H. N. BAHUGUNA: I beg
to lay on the Table—

(1) A  copy of the Oil Industry 
(Development) Amendment Rules,
1977 (Hindi and English versions) 
published in Notification No. G.S.R. 
742(E) in Gazette of India dated the 
13th December, 1977, under sub-
section (3) o f section 31 of the Oil 
Industry (Development) Act, 1974. 
[Placed in Library. See No. LT - 
1408/77].

(2) (i) A copy of the Annual Re-
port together with the Audited 
Accounts (Hindi and English ver-
sions) of the Oil Industry Develop-
ment Board, New Delhi, for the 
Year 1976-77, under sub-section (4) 
o f section 20 of the Oil Industry 
Development Act, 1974 read with 
rule 29 (2) (e) o f the Oil Industry 
Development Rules, 1975.

(ii) A  copy of the Review (Hindi 
and English versions) by the Go-
vernment on the above Report. 
[Placed in Library. See No. LT- 
1409/77].

Annual Report and Review of Oil and 
Natural Gas Commission for 1976-77, 
Reviews and Annual Reports o f Hin-
dustan Organic Chemicals Ltd., Rasa- 
yani, Indian Oil Corporation Ltd. 
Bombay, and Engineers India Ltd., 
New Delhi for 1976-77 with Audit 
Reports.

SHRI H. N. BAHUGUNA: On be-
half o f Shri Janeshwar Mishra, I beg 
to lay on the Table:

(1) (i) A  copy of the Annual 
Report together with the Audited 
Accounts (Hindi and English ver-
sions of the Oil and Natural Gas 
Commission for the year 1976-77 
and of its subsidiary company 
Hydrocarbons India Limited, New 
Delhi for the year 1976, under sub-


